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shove a certain amount just to have the
source where from the money was com-
ing examined?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : {a) No, Sir. Such
receipts do not constitute income under
the Income-tax Act and hence, are not
taxable under the law.

(b) Does not arise in view of reply
to part (a).

(c) Political Parties are liable to tax
on income from investments. In the
course of the assessment, the Income-

tax Officer can enquire into the source
of any sum included in the accounts of
an assessee for the purposes of section
68 of the Income-tax Act. Govern-
ment do not consider it mnecessary to
make any other provision for the pur-
pose.

INCOME-TAX OFFICEs IN CALCUTTA

2591, SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) the number of places where

Offices have been accommo-
dated in Calcutta alongwith their loca-
tion and the annual rent paid for the
rented buildings with rates thereof sepa-
rately;

(b) whether it is a fact that the rent
paid for rented buildings is so high that
in four or five years the total amount
of rent paid would exceed the cost of
the building itself;

(c) whethcritisalsoafactthuthe
location of Income-tax Offices in diffe-
rtplaeesoftbemmeofwmch
are situated in very congested areas and
are difficult to approach, are causing
great inconvenience both to the assessees
and the authorities; and

(d) if so, the steps
taken to bring all the officts in one
building or at least in the same area ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
‘MORARIJI DESAI) : (a) to (d). The
information is being collected.

12.10. Hrs,
RE SENAPATI BAPAT
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SHRI NATH PAI (Rajapur) : Mr.
Speaker, thematter:ssuchthulwould
not like to enter into an argument with
youbutlhavenotgo;areplywmy
letter in which 1 requested you that the
House should be given an opportunity
to pay its respects to the late Senapati
Bapat one of our revolutionary leaders.
1 was informed by the Minister of Parlia-
ment Affairs that they would not have
any objection to it.

MR. SPEAKER : 1 do not know
and I do not mind but we will have to
consider when some leader in some
(Interruption)

SHRI NATH PAI : There was not
the like of him.

MR, SPEAKER : There are respect-
ed leaders in the States. 1 do mot want
to discuss names.

SHRI NATH PAI : May I only
make a little protest; normally, 1 do not.
It was not a State leader that I was in-
terested in paying a compliment or tri-
bute. He was the fighter of the free-
dom movement of the nation.

SHRI HEM BARUA : (Mangaldai):
Rightly obituary reference was made in
this House to Master Tara Singh. When
we make an obituary reference to
Master Tara Singh ...... (Interruption)

MR. SPEAKER : If you make it,
well and good. But you make it a con-
troversy. You should not do it on the
floor of the House. I do not think you
are doing any justice to the departed
person. But, unfortunately, you raise
these things here.

SHRI NATH PAI : All right;
shall discuss it with you.

——
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Re, NEW POLICY OF IMPORT AND pis-
TRIBUTION OF WOOL
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Sir, this is
a somewhat detailed statement,

MR. SPEAKER : You may place it
on the Table of the House,

SHRI DINESH SINGH : Sir, I place
it on the Table of the House.[Placed
in Library. See No. LT-1856/67.]

MR. SPEAKER : Questions on
may be asked tomorrow,
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MR. SPEAKER : That is exactly
what I thought. It is an eight-page state-
ment and it will be difficult for others
to follow.

ot 7y fowd : 7y o9 AT qA
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AN HON. MEMBER : It can be
circulated.

MR, SPEAKER : Yes,
12.13. Hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE LIPE INSU-
RANCE CoORPORATION OF INDIA ALoNG
WITH THE AUDITED ACCOUNTS FOR THE

YEAR 1966-67

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : Sir, I beg to lay
onthe‘l‘ableaoopyofﬂ:emmml Re-
port of the Life Insurance

of India for the year ended the 31st

March, 1967 along with the Audited
Accounts, under section 29 of the Life
Insurance Corporation Act, 1956 [Plac-
ed in Library. See No. LT-1792/617.]

NOTIFICATIONS UNDER DRrucs anp Cos-
METICS ACT, 1940 AND STATEMENT
SHOWING REASONS POR DELAY IN LAYING

THE SAME

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY

9, 1889 (SAKA) Papers Laid 3850
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY) :
On behalf of Dr. S. Chandrasckhar, I
beg to lay on the Table :—

(1) A copy each of the following
Notifications under sub-section
(3) of seption 33 of the Drugs
and Cosmetics Act, 1940 :—

(a) The Drugs and Cosmetics
(First Amendment) Rules,
1967, published in Notifi-
cation No. S.0. 2369 in
Gazette of India dated the
15th July, 1967;

The Drugs and Cosmetics
(Second Amendment)
Rules, 1967, published in
Notification No. S.0.

2405 in Gazette of India
dated the 22nd July, 1967.

(2) A statement showing reasoms for
delay in laying the Notifications men-
tioned at (1) above.

[Ploced in Library. See No. LT-1793/
67]
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“A statement showing reasons for de-

lay in laying the Notifications mentioned
at (1) above.”
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“Every rule made under this Section

shall be laid as soon as may be, after
it is made, before each House of Parlia-
ment while it is in session for a total
period of 30 days which may be com-
prised in one session or in two succes-
sive sessions and if, before the expiry of
the session in which it is so laid or the

(b)



